399 . Matemeny 20: BRAVANA 13, 1881 (34KA)
Conpulintive. Conmitiees

there is extehided, perhaps we Wwould
ndt tuke the time of the House unne-

9fr. Speaker: It all depends on the

have four or five hours for .ach zonal
committes.

Shri Vajpayoe (Balrampur): Mem-
bers should be ‘nlormed of the act'on
that has been taken on the sugges-
tions made in the Committee meet-
inge.

‘Mr. Speaker: Let him write to them.

Shri Tangamani (Madurai): The
hon. Minister said that we Lad a con-
sultative committee meeting in tne
last week of the last session and it
proved useful. That is quite true. I
would like to know whether he has
got any proposal for f:iture ~onsulta-
tive committee meetings like holding
them in the last week of a particular
session.

Mr. Speaker: He has already said
he will have two discussious, one dur-
ing the Budget sassion and the othar
one six months later.

Shri Tangamani: My suggestion is
whether they cunnot have it in the
last week of each session, because it
will be easy for the Membars also to
meet here, and the Generul Managers

also come here, and then there
be accumulation of many of
which would be otherwrise
here. I remember the
casually made by = hon
himself that he would have
mest'ngs in the last week of
stssion,

Jagitvan Bam: We had this
during (e Budget sused-n and
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propase to have it .n the Wintar.
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examine und implemert the sugges-
made in the previous meeting.

first have two meetings in the
year, then if necessary we can in~rease

Twty-NINTE RePoRT

Sardar Hukam Singh (Bhatinda): 1
beg to move:

‘“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1958".

If I may be permitted, 1T might refer
to a notice of an amendment that has
been given as regards items Nos. §
and 10, relating to the Report of the
Commissioner for Linguistic Mino-
rities,

Mr. Speaker: The hon. Member con-
cerned may not be moving it

Shri B Das Gupta (Purulia): I have-
given notice of an amendment to in-
crease the time allotted for item No.
§ by two hours.

Mr. Speaker: He wants to increase-
it from § to 7 hours?

An Hen, Member: What is that
item?

Shri B, Das Gupta: This item relates-
to the motion regarding the First Re-
port of the Commissioner for Lingu-
istic Minorities for the period
July, 1957 to 3ist July, 1968, laid
the Table of the House on the
May, 1089. The time allotted ig
hours. I want that it should be
creased to 7 hours.
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Sardar Hukam Singh: I was just
going to say that the time originally
proposed was only 3 hours. But, in
the Business Advisory Committee, ex-
tension was asked for, and we came
to the conclusion unanimously that it
might run to 5 hours. That also
means that the whole day from 12
NooN to 5 .M. would be spent on this
discussion. And if the House wants,
that can be extended. But I think the
decision there was unanimous, and
everybody agreed there; and 5 hours
would be enough, so far as the com-
mittee’s opinion is concerned.

Shri T. B. Vittal Rao (Khammam):
It is an important subject.

Mr. Speaker: If it could be taken up
on any particular day, it is competent
for the Chair to extend the time by an
hour; if the House is of opinion that
some more time should be allotted,
it can be extended by an hour.

Shrimati Renu Chakravartty (Basir-
hat): I was a party to the agreement
in the Business Advisory Committee,
but in view of the fact that there have
been some amendments brought for-
ward from time to time as to the in-
clusion of certain minority languages
-also in the Schedule to the Constitu-
tion ete., I think it might be that a
little more time may be required. As
you point out, it may be left to the
Chair to so regulate it that we may
have a more full-sided discussion.

Mr. Speaker: We start at 12 noon or
at 12.30 p.M., and if the House is will-
ing, we can have an hour more, and
we shall dispose it of on that day.
Instead of having a formal amendment
now, it can be extended by an hour;
that can always be done. Shall I put
the motion to the vote of the House?

Shri Braj Raj Singh (Firozabad):
There is one other submission that I
have to make. For item (xii), 2 hours
are shown to have been allotted; in
‘the Business Advisory Committee, per-
‘haps, it was agreed to have a full day
extending even up to 6 hours.

Mr. Speaker: On which item?
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Shri Braj Raj Singh: About sugar
prices, on the Government motion.

Item (xii) relates to a motion by
Shri Khushwaqgt Rai and others re-
garding the policy of the Governmenit
in regard to the distribution of sugar
and steps to check the rise in the
prices of sugar and profiteering by
sugar interests. One day was agreed
to for this item.

Sardar Hukam Singh: It was for the
Government motion that one day was
allotted, not for this motion. The
Hon. Speaker made that observation so
far as the Government motion was
concerned, and said, that a whole day
would be allotted for that motion. So
far as these no-day-yet-named motions
are concerned, these were considered,
and it was decided that each one of
them would be given 2 hours.

Shri Surendranach Dwivedy
(Kendrapara): No. We agreed that
this motion regarding sugar prices
should come as a motion on behalf of
Government, and that we would con-
fine ourselves to the other matter, that
is, the price of sugarcane.

Shri Braj Raj Singh: This is one of
the three motions which it was left to
you to refer to Government. The
motion in my name was about the
Backward Classes Commission’s re-
port; no time was allotted for that.
And you, Sir, were requested to ap-
proach the Government to have some
time allotted for this; or Government
might bring the same motion on their
own behalf.

Shri Narayanankutty Menon
(Mukandapuram): I have got one sug-
gestion to make regarding item No. 11
relating to the discussion on Kerala.

Mr. Speaker: Order, order. Hon.
Members had a copy of the report; one
hon. Member has tabled an amend-
ment to the motion. What prevents
the other hon. Ma2mbers frem tabling
similar amendments? I find that each
hon. Member is getting up from his
seat and making a suggestion now.
If thev do so, where is the opportu-
nity for the other hon. Members to
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Skri Narsyasamkufty Menon: May
1 make one submission? This is a sub-
mission to you, apart from the gues-
tion of amendment.

Mz, Speaker: I am not going to
embarrass myself by these submissions

Shri V. P. Nayar (Quilon): Should
you take so technical a stand on this?

Mr, Bpeaker: Sometimes.

Bhrt V. P. Nayar: 1t is a submission
which we are making to you, that the
aumber of hours allotted for the dis-
cussion on Kerala will not be enough
For, you must consider the circum-
stances also. Our submission is that
instead of 12 hours, which has been
fixed by the Business Advisory Com-
mittee, it may be fixed at 18 or 17
hours. This is a very simple matter.

Shri Narzysaankutity Menon: It is
against your ruling, because the other
day, you ruled that nothing will ke
twstled and none will be muszled. 1t
is not possible within the time allotted;
unless the time is extended, it is not
poasible to conform the debate to your

i

Mie. Bpeaker: There is & limit to this.

Bt Vajpayee: May 1 point out that
0o thne has been allotied for the dis-
cugsion on the report of the UPSC on
the Mundhra deal? Are we to under-
shiand @at Government are not willing
€ have a discusion on that repoct?
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‘( mployment 4oy

Notifteation of Vacancies)
oW
Mr. Speakes: That is not in this ry-
port. But I think it i» already there
in the items for discussion.

Shri Vajpayee: No. Will it be dis-
cussed during the current session?

Shri Tyagi (Dehra Dun): How many
times will it be discussed?

Mr. Speaker: That is left to Govern-
ment.

Shri Tangamant (Madurai): Instead
of fixing the time at 2§ bours, we may
request the Government to bring it as
¢ Government motion, so that we can
have one full day for the discussion,

My, Speaker: On which item?

Shrimati Renu Chakravartty: About
the Mundhra deal.

Mr, Spesker: In each of the Busi-
ness Advisory Commuttee meetings, &
Government spokesman is also there;
and he is advised ¢o talk to Govern.
ment and then fix it up. It is a Uitle
too early. Let us wait and see Now,
1 shall put the motion to vote

The question is:

“That this House agrees with
the Thirty-ninth Report of the
Business Advisory Committee pre-
sented to the House on the 3rd
August, 1959.",

The motion was adopted.

12:18 hra,

EMPLOYMENT EXCHANGES (COM-
PULSORY NOTIFICATION OF
VACANCIES) BILL—contd.

Mr. Spesker: The House will now
take up further consideration of the
following motion moved by Shri

Nanda on the 3rd August 1089,
namely:—

“That the Bill to provide for the

Shri Panigrahl (Puri): How much
time ia Jeft over for this?

Mr, Speaker; About an bour sad a
halt.





